
Loans & Advances to Agriculture and Allied Activities (Direct Finance) Statement III
Part A

Name of the Bank
1.  Short - Term Loans (Amt. in lakhs of Rupees)

State/Union          Disbursements                Balance          Disbursements                Balance          Disbursements                Balance
Territory         during the year             Outstanding         during the year             Outstanding         during the year             Outstanding

No. of A/cs. Amount No. of A/cs. Amount No. of A/cs. Amount No. of A/cs. Amount No. of A/cs Amount No. of A/cs. Amount
Delhi
Punjab
Haryana
Chandigarh
Jammu & Kashmir
Himachal Pradesh
Rajasthan
Assam
Mizoram
Meghalaya
Arunachal Pradesh
Nagaland
Manipur
Sikkim
Tripura
Bihar
West Bengal
Orissa
Andaman & Nicobar Islands
Uttar Pradesh
Madhya Pradesh
Gujarat
Maharashtra
Goa, Daman & Diu
Dadra & Nagar Haveli
Andhra Pradesh
Karnataka
Lakshadweep
Tamil Nadu
Kerala
Pondicherry
All India

Upto 2.5 Acre > 2.5 acre and upto 5 acre > 5 acre. 

as on 31st March 



Statement III Part B
Recovery of Agricultural Advances (Direct Finance) as on 31st March

Name of the Bank
Short Term Loans (including Crop Loans) (Amt. in thousands of Rupees)

Name of State/ Balance Total                      Overdues Percentage
Union Territory Outstanding Demand Recovery Total 1 Year Over Over Over of Recovery

or Less 1 Year 2 Years 3 Years to Demand
1 2 3 4 5 6 7 8 9

I NORTHERN REGION
Haryana
Himachal Pradesh
Jammu & Kashmir
Punjab
Rajasthan
Chandigarh
Delhi

II NORTH EASTERN REGION
Assam
Manipur
Meghalaya
Nagaland
Tripura
Arunachal Pradesh
Mizoram
Sikkim

III EASTERN REGION
Bihar
Orissa
West Bengal
Andaman &
Nicobar Islands

IV CENTRAL REGION
Madhya Pradesh
Uttar Pradesh

V WESTERN REGION
Gujarat
Maharashtra
Goa, Daman & Diu
Dadra & Nagar
Haveli

VI SOUTHERN REGION
Andhra Pradesh
Karnataka
Tamil Nadu
Kerala
Pondicherry
Lakshadweep
All India


	Within the overall target for priority sector lending and the sub- target of 25 per cent for the weaker sections, sufficient care may be taken to ensure that the minority communities also receive an equitable portion of the credit.  
	  
	3.3 Salary Earners' Banks: The stipulation regarding priority sector lending is not applicable to the Salary Earners' Banks.
	3.4 Credit Flow to Minorities: UCBs should initiate steps to enhance/ augment flow of credit under priority sector to artisans and craftsmen as also to vegetable vendors, cart pullers, cobblers, etc. belonging to minority communities. The minority communities notified in this regard are Sikhs, Muslims, Christians, Zoroastrians and Buddhists.   Within the overall target for priority sector lending and the sub- target of 25 per cent for the weaker sections, sufficient care may be taken to ensure that the minority communities also receive an equitable portion of the credit.  
	4.1 UCBs should take effective steps to achieve the above recommended targets and monitor the priority sector lending, keeping in view the quantitative as well as qualitative aspects.
	4.2 In order to ensure that due emphasis is given to lending under priority sector, it is considered desirable that the performance is reviewed periodically. For this purpose, apart from the usual reviews, which the banks are periodically undertaking, specific reviews by the Board of Directors of the respective banks may be made on half-yearly basis. Accordingly, a memorandum may be submitted to the Board of Directors at half-yearly intervals i.e. as on September 30 and March 31 of each year giving a detailed critical account of the performance of the bank during the period showing increase/decrease over the previous half-year (Statement I). 
	4.3 Further, annual review of the performance under priority sector advances as on March 31 may also be placed before the Board (Statement II-part A) by 15th of the following financial year. A copy of the annual review ( Statement II, part A to E)  complete in all respect  as on March 31 may be forwarded to the concerned Regional Office of the Reserve Bank with the Board's observations, indicating the steps taken/proposed to be taken for improving the bank's performance. The report should reach the Regional Office within a period 15 days from the end of the period to which it relates.
	4.4 The banks should submit Statement III (part A and B) as on March 31 within 15 days thereafter showing the position of direct loan and advances to agriculture and allied activities to the concerned Regional Office of this department under whose jurisdiction they function. 
	4.5 The reporting formats together with their periodicity are summarized as under: 
	4.6 In order to facilitate compilation of the relative figures, banks may maintain a register to indicate all the items of priority sector advances and also another register for weaker section advances showing particulars, with separate folios to each activity so that the total of advances to priority sector and weaker sections under each activity and to each type of beneficiary may be available at any given point of time. The proforma of these registers may be    on the lines of the annual return to be submitted to RBI.
	5.  THE DETAILED GUIDELINES IN THIS REGARD ARE GIVEN AS UNDER. 




